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SHRI M. M. DHARIA Madam
Deputy Chairman, the hon. Minister cited
just now some of the principles that guided
these foreign collaborations., May I know
this now from the hon. Minister?
Is it a fact that we have allowed colla-
boration for the manufacture of biscuits,
for the manufacture of lipsticks and now
even for the manufacture of ice cream?
May 1 krow under what guiding prin-
ciples these foreign collaborations have
been allowed ?

SHRI BHUPESH GUPTA : There is
collaboration even for running the Ashoka
Hotel.

SHRI M. M. DHARIA :1want to know
under what guiding principles you have
allowed them.

SHRI LOKANATH MISRA : If there
could be foreign collaboration for running
the Communist Party of India. why not
fcr running the Ashoka Hotel?

SHRTIFAKHRUDDIN ALI AHMED :
It will be possible to discuss all these
matters after the details are available
because, then, Members will know what
kind of extensions have bteep allowed
during recent years.

SHRI M. M, DHARIA : Madam,
I want your protection. My question
has not been replied to. My first question
was what were the guiding principles
regarding foreign collaboration. Then
T asked him why these collaboration agree-
ments for ice cream, lipstick, biscuits,
etc. have been allowed. May I know from
the Minister what the reasons are?

THE DEPUTY CHAIRMAN He
said that he was collec.ing information
onit.

SHRI FAKHRUDDIN ALI AHMED :
We have, first of all, to know when these
were allowed and whether, in any case,
these had been extended after the period
had expired.

SHRI K. P. SUBRAMANIA MENON :
May I know whe'her the Government is
aware of the deleterious effects of this
foreign collaboration on Indian science
and know-how and the development of
Indian scientific talent and whether the
Association of Scientific Workers of
India have pro:ested against the liberal
import of foreign know-now and foreign
collaboration ?
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SHRI FAKHRUDDIN ALI AHMED :
Our policy is very clear. So long as indi-
genous know-how is available, we do
not allow foreign know-how to come to
our country and it is also our policy tc
develop technical know-how as far as
possible. As the hon. Member may have
read in the newspaper, I have been con-
sidering a procedure whereby, through
a central agency foreign know-how can
be taken and then distributed to all the
manufacturers in our country. We are
considering such a scheme and we shall
try how soon we can make decision re-
garding this.

DR. B. N. ANTANI : Will the hon.
Minister acquaint this House with the
number of cases where letters of intent
were issued about three or four years
ago and yet the collaboration agreement
are not finalised. What is the cause of
such delay?

SHRI FAKHRUDDIN ALI AHMED :
I do not know if the hon. Memkter has
any specific case in mind. There are
letters of intent which were issued a
number of years ago and where no steps
have been taken by the party concerned.
Either they have been revoked or they
are in the process of being revoked.

THE DEPUTY CHAIRMAN : Next
question,

: On
the hon.

SHRI BHUPESH GUPTA
a point of order. 1 think
Minister has information, tecause the
Finance Ministry had circulated the
information to Memters of Parliament.
This is very unfair. Madam, I put it
to you that the Finance Ministry had
submitted information to Members of
Parliament showing how many colla-
boration agreements had been arrived
! at with the Western countries and various
( groups of countries and do I understand

that the Minister does not have the in-
formation?

THE DEPUTY CHAIRMAN : Next
question.

B.I.C. DIRECTORS

*416. SHRI A. G. KULKARNI :
Will the Minister of INDUSTRIAL DE-
| VELOPMENT AND COMPANY AF-
, FAIRS be pleased to state :

(a) whether it is a fact that some mem-
i bers of Parliament approached Govern-
! ment in connection with the nomination
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of Directors on the Board of the British
India Corporation from time to time
since 1962; and

(b) if so, what are the names of the
Members of Parliament and whether Gov-
ernment have acted on their advice?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI K. V. RAGHUNATHA REDDY):
(a) and (b) A statement is laid on the
Table of the House.

STATEMENT

In September 1962, Shri Dayhabhai
Patel, M. P., made a suggestion that ‘the
case of appcintment of directors by Gov-
ernment is all the mcre necessary in view
of the large shareholdings in the name of
the President of India and the L!C both
of which belong to Government’, In resly
he was informed that there was no questicen
of the Government taking sides as it would
be for the shareholders to elect a Roard
of Directors and that Government had
agreed to an early general meeting on the
distinct understanding that the Board of
Directors was one the constitution of which
was approved by the Central Government.
Maharajkumar of Vizianagaram, who was
a Member of Parliament, suggested to
Government in January 1963, the names of
Shri P. N. Sapru, M. P, Dr. K. N.
Katju and Shri Sri Prakasa for considera-
tion. It may be mentioned in this con-
nection that the then Chairman of the
Company suggested at the Board meeting
held on 27th April, 1963 the name of Shri
Sri Prakasa for being appointed in the
vacancy caused by the resignation of an-
other director and the Board approved the
appointment at the sume meeting. The
appointment was confirmed by the share-
holders at the Annual General Meeting
held on the 8th June, 1963.

SHRI A. G. KULKARNI : As per the
statement, certain MPs had suggested
the appointment of directors on the BIC
Board. One of them is our colleague,
hon. Shri Dahyabhai Patel, who is not
here today. May I know from the Gov-
ernment whether it is not a fact that if
they had accepted the suggestion of the
M.Ps., at least the B.I.C. would have
been working? Is it a fact that a proposal
has been submitted to the Government
for confirmatiion of the Managing Di-
rector of this organisation? Since the
Government has not taken a decision

w ithin three months of the submission of |
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the name, the B.I.C. at present is threat-
tened with a grave financial crisis throw-
ing out about 20,000 persons out of
employment. What is the view of the
Government? Why have they not accep-
ted the proposal for the managing direc-
torship, as suggested by the shareholders?

SHRI FAKHRUDDIN ALI AHMED :
Only the other day I replied to this ques-
tion and I informed the House that we
had made enquiries regarding the share-
holding of the person who had been
suggested by the company as the Managing
Director. As soon as the information is
available, the Company Law Board will
take necessary action.

SHRI A. G. KULKARNI : May I
know from the Government whether it is
afact that the B.1.C., which is in a financial
crisis, can be salvaged if the Government
appoints an authorised controller? Will
the Government consider it, instead of
appointing a Managing Director, an
authorised controller, on behalf of the
Government, may be appointed, through
the company law amendment?

THE DEPUTY CHAIRMAN : That
is a suggestion for action.

SHRIFAKHRUDDIN ALTI AHEMED:
The first question was directed as to why
the Government was delaying the appoint-
ment of Managing Director. Now the
suggestion is to appoint an authorised
agent.

SHRI LOKANATH MISRA May
1 know from the hon. Minister whether
the B.I.C. authoritiecs made a suggestion
to the Government either to purchase all
their shares or the Government could sell
their shares to them, so that the company
would not be handicapped by this financial
crisis and lack of decision? What has
been the reaction of the Government to
it? No. 2, may [ know whe*her the Ma-
naging Directorship of Mr. Tantia, which
was approved and recommendced by
the general body meeting of the B.I.C.,
is hanging with the Government for the
last one year or so? That is another aspect
of indecision, because the hon. Minister
lacks courage...

THE DEPUTY CHAIRMAN : Pleas¢
put a question.

SHRI LOKANATH MISRA : 1 want

‘to know from the hon. Minister whether

because he lacks courage in the face of
the noise made by the so-called ‘Young
Turks’, he does not want to take a
decision.
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SHRI FAKHRUDDIN ALT AHMED :
So far as the second part of the question
is concerned, I have already replied and
I need not repeat 1t.

_ SHRI LOKANATH MISRA : What
18 1t ?

SHRI FAKXHRUDDINN ALI AHMED:
I am sure (f the hon. Member had heard
me, he would not have repeated this
question So far as the first part 1s con-
cerned, 1t 1s a fact that the proposal was
made and we have said that so far as the
Goveinment’s shares i the company
are concerned, there 1S no question of dis-
posing of them. So far as the offer of
sale by the other party s concerned, 1t
can only be taken tnto consideration when

we know the price at which the other party
1s prepared to offer them to us.

THE DEPUTY CHAIRMAN : I want
to put a question. In the statement there
are names of Members of Parliament who
are no longer Members of Parliament.
Have they been replaced or the same
Members continue?

SHRI FAKHRUDDIN ALT AHMED -
Neither.

SHRI C. D. PANDE : Apart fromthe
B.IC there are a large numbet of offi-
cers, Chairmen ol various cotporations
and Direciors in various concerns which
are bemng financed by the Government.
What are the criteria? How are then
names suggested? Who sponsors those
names? May [ know whether any scrutiny
1s made about thewr charac er, therr
anteceden's, their capacity to be Direc-
to's or Chaurmen of such organisations?
Who sponsors those names and how do
they come into the picture”

SHRI FAKHRUDDIN ALI AHMED
How s 1t passible to reply to this question?
Furst of all, we mamnfain a hist of all
suttable peisons in the Bureau of Public
Enterprises. Also, their merit and quali-
fications while working as Directors n the
private sector and public sector 1s taken
into considersation

SHRI BHUPESH GUPTA : Madam...
(Interruptions)

THE DEPUTY CHAIRMAN : Mr.
Arota.

SHRI LOKANATH MISRA : Whethet
it 1s Mr Gupta or Mr. Arora, therc 18
no duference
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SHRI ARJUN ARORA : There 1s
some difference between Mr. Lokanath
Misra and me. I am decent, he i1s not,

{0 KA AT, 1T FIGIT WY
g 9

SHRI ARJUN ARORA May I
know whether the affairs of the B.L.C..
particularly of the Cooper Allens, have
been hanging fire 1n the Ministry of
Industrial Development and Company
Affairs for more than one year and every
day, since the begmning of January this
year, the Government has been changing
its mind? This uncertainty has let to «
stfuation 1n which, while the Woollen
branches of the BIC are making some
profit, the uncertawmty m Cooper Allen
and Company 1s eating away all that profit
plus a little more. If 1t 1s a fact that the
uncertain'y regarding the Government’s
decision on Cooper Allen and Company,
1s leading to unemployment and loss,
why does not the Government arrive at a
suttable decision about the Cooper Allens
immediately ?

SHRIFAKHRUDDIN ALI AHMED:
I amsure the hon. Member must have
heard the reply which I gave the other
day (Interrupnions) May 1 just complete
it? I pointed out that the loss during the
last two yeals was not only on account
of Cooper Allen unit of the Company.
There 1s also loss in the other two units.
I also repeatedly said that so far as com-
pany affairs are concerned, it s not the
func 1on of the Company Law Depart-
ment to do this thing or that thing Only
when a thing 1s not regularly done, action
can be taken when mattet ha$ been
brought to our notice. We have only
tried that the Cooper Allen unit does not
close down.

SHRI ARJUN ARORA : That is very
good of you, but thete s lay-off

SHRI FAKHRUDDIN ALI AHMED :
The recent development 1s that we have
taken up this matter with the Defence
Department. ..

Aft TRTE@A  wTAA AT, T faege
g a2 & fF g a3F W WA F &ro
Arzo o & grqel wAH T fa=w.T F4
Ffar geAra faarg ) & S9% W
TR § A AT FAE R s
faaT 27 FTAET ) w7 gq aT famT
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g, at fs T g 9T I8 aT qaw
FEAT AT FHE A7 I

THE DEPUTY CHAIRMAN : Next
Question.

SHRI BHUPESH GUPTA : This] is
an impo‘an: question. He has not given
an answer,

S TUTATCAT ¢ ITF) FI 77|

THE DEPUTY CHAIRMAN: You
send a notice.

S} TKATETAN : GHAT7, | g W@
g fF dvo argo Wo ¥ @FIW  wEH W
FTT FW S fqq gwe fam g
a.8aq0 g fr gewie g9 wmy 9 uF fae
g { q%E FL ) WiEm TET T HHY
A% THF IR A waFT 7€ fg@i g

THE DEPUTY CHAIRMAN : I will
look into that. Next qustion, Mr. Gil-
bert.

SHR1 BHUPESH GUPTA : What is
the answer? He said Shri Dahyabhai
Patel approached him. He should tell
us what he told him. He should tell us
as to what name he suggested, what sug-
gestion Shri Dahyabhai Patel gave. It is
cowardice.

i THATCRAN ¢ HAEAET, TR TF
W W HET B WITE F7F 10
&7 a8~ gRq Jio sTTo Hio & wHY ux
famiv s fag Tfes fiar grale
gl TF g4 sEy AR H Ty Adiaq-
AR d FE Al Argar g b
IFT SH YT FGH FIAT ATEAE AT
& ?

THE DEPUTY CHAIRMAN: I do
not know.

s UARAN 2 ¥ AT, 9 Jifeg
g9 TIST T F a8 UWH A HET ATTH
FET I EE0 ATHE | 0T FY FEy
-&1‘ f& aifeq  &fra
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THE DEPUTY CHAIRMAN : Please
sit down. When notices of Short Notice
Question, Calling Attention, or Short
Duration Discussion are given, they come
to the Chair. T am not able straightway
to reply to you here. I am to look into
it and see what decision was taken.

SHRI BHUPESH GUPTA Your
office should know. You have rejected
the discussion. We have got the reply
from your office. We are surprised. Why
ar¢ you saying you do not know?

THE DEPUTY CHAIRMAN : If it
is rejected, ir is rejected.

SHRI BHUPESH GUPTA You
cannot have it both ways.

THE DEPUTY CHAIRMAN : Please
sit down.

SHRI BHUPESH GUPTA This
is an important problem.

sy TIAATCERT ¢ ArRANE, T T

@TZo Wio FIST WHA; §, qT 1§ WAHANAT
q9qT S| TEUT A IS WIAR
fsra 9v ggr gga i =ifga |

THE DEPUTY CHAIRMAN : I
would reques: the Members to see me in the
Chamber,

SHRI BHUPESH GUPTA : Whatis the
use of seeing? We have the assurance
that this matter will te looked into be-
cause he met Shri Dahyabhai Patel in
order to get his suggestion.

THE DEPUTY CHAIRMAN : 1
cannot give any assurance from the Chair
here. If you come to the Chamber at
1 O’clock, I will call for the file and see
what answer was given and then I shall
discuss. Now the next question.

SHRI ANANT PRASAD SHARMA
Madam, on a point of order. You called
for the next question just now and after
that. ..

THE DEPU1Y CHAIRMAN :
are right.

SHRIANANT PRASAD SHARMA :
After you called for the next question
some Members continue to shout. There~
fore, we want your decision whether this
thing will continue in future.

You
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THE DEPUTY CHAIRMAN : 1
think the Member is quite right. In
future after the next question is called
nothing shall go on record, whatever the
Members say.

SHRI BHUPESH GUPTA : Madam
Yyou cannot change the rule. Where does
the rule say that? We are not children.
Where do the rules say that? Show me.
You cannot expunge like that. You have
“to go by the rules passed by this House.
It cannot go like that. We shall not allow.
We are bound by the rules.

Sl CTHATCEO ¢ HTAAE, TR
TAEAT FT HIAT FqTE 7
SHRI BHUPESH GUPTA Just

because an hon. Member gets up and
says something you say you will not allow
it to go into the proceedings. Everything
shall go on record except those things as
are expunged under the rules. You can
adjourn the House. You cannot change the
rules of the House.

THE DEPUTY CHAIRMAN : There
are certain things that have to be done
in a dignified way. The Question Hour
is in the hands of the Chaii. The Chair
has fall discretion when to stop a question.
When you raise a point of order after the
next question is called and if it pertains
to the previous question, that is not per-
missible. I will not make it permissible
at all. Therefore, 1 stand by the ruling
I have given.

SHRI BHUPESH GUPA : 1 object to
the ruling. We object to that ruling.
You have to go by the rules. We cannot
accept that position. Under which rule
are you giving that ruling?

o THATTRN : §  3{TTH eqaeq, ¥
FAL HFIAT B |

THE DEPUTY CHARIMAN 1 Please
sit down,

SHRI BHUPESH GUPTA : You
cannot, Madam. You are bound by the
rules.

o URARTN ¢ qAAT, H§ 999
g ¥ F9E | NE UF qEH 97 F97 I
@ oA AT T TEL AI 9T AqAT E
qroSH AT A AR HIAT F o9
TIAT S gFal g AT fqEm & een
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ISEAT S qEAT § | SNTH H WA IF
e & fr e fow yw oy, w9y
¥AT AN AT, q1 AT F A AGT
ISAT FWEGT G | T WA AT H
ATHETE ALY T AFAIE | AL T §H-
adr & fF oz wousr feedew § Al &0
% feegam &7 g TTH SRR Y
wWIg | )

THE DEPU1Y CHAIRMAN : No
point. Please sit down. Pease sit down,

st TAATTAN : TR STAT  FqFEdT
< gl T AT A11Ed |

THE DEPUTY CHAIRMAN : .Right
or wrong, the ruling f the Chair has
to be obeyed.

SHRI BHUPESH GUPIA : 1 protest,
The ruling must be in accordance with the

rules of tte House.
S AT : FHT F B AGRA
gqr Fi I S

SHRI BHUPESH GUPTA : On a
point of order. It is not our intention
to querrel with you. You certainly can
ask us to obey your ruling. We are not
questioning your right,bqt you cannot say
right or wrong the ruhr}g shall obtain.
If that is so, in all humility

THE DEPUTY CHAIRMAN : 1 have
told sou that the Question Houris in t_he
hands of the Chair and the Chair’s dis-
cretion is final. Mr. Gilbert.

SHRI BHUPESH GUPTA : 1 am
not questioning that. You cannot expunge
that. You are tc expunge according to the

rule,
Unterruption)

i TTRATUES : WAAE, § ST
sigt T d w5 ¥ fog dmiT g A
TgA g [F AT &0 FeaT gl | II'TIT‘
Fig ¥ foaemr s @iy AWAT FATEAT B
foF sTT AT s feTham aAd a4
Yz w2 q a8 wwEw & feeR-
T gl g SuF F AAI

(Interruptions,)
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. THE DEPUTY CHAIRMAN : Please
sit down.

SHRI M. RUTHNASWAMY : The
question 1s very simple. Who regulates
the flow of qustions in tte Question
Hour? The Chairman or the Members?
That is a simple question. T think in
every Parliament if is the Chairman that
regulates the conduct of business.

S FATAN ¢ g 0F (AT
TEAE ..

. THE DEPUTY CHAIRMAN : Flease
sit down.

SHRI AKBAR ALI KHAN : 1t is
not right that two Members should speak
at the same time, and again they do not
refer to any rule. They do not follow

the procedure. They have to obey the
Chair.

THE DEPUTY CHAIRMAN : Don’t
write,

(Shri Bhupesh Gupta spoke)

THE DEPUTY CHAIRMAN : I
think what Mr. Ruthnaswamy has drawn
the attention of the House to, that the
Chair regulates the Question Hour as
all hours of the day—and more so, the
Question Hour—that is final. Yes, Mr.
Chqturvedi, you will read the answer
again.

MaiL AND EXPRESS TRAINS STOPPING
AT UNSCHEDULED HALTS

*417.. SHRI A. C. GILBERT : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Railway
Board has been issuing orders from time
to time to stop Mail and Express trains
at certain stations where there is no sche-
duled halt in order to suit the convenience
of some Members cf Parliament and otker
influencial persons; ’

(b) ifso, since when this facilitv is being
given and the number of Members of
Parliament who have been given this
facility todate;

(c) whether this facility is proposed to
be provided to all the Members of Parlia-
ment; and

(d) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
ROHANLAL CHATURVEDI) : (a)
to (d) In a very few cases such a request
was acceded to. Normally, all out of way
stoppages or detentions at stations are
discouraged unless circumstances are ex-
ceptional and warrant a departure from
the accepted principle or on very urgent
and special request,

SHRI A. C. GILBERT ! May I know
whether it is a fact that there is a directive
from the late Prime Minister that the
trains should not be stopped at a non-
scheduled halt or station because the
passengers are inconvenienced and, if so
whether it has been modified recently?

SHRI ROHANLAL CHATURVEDI :
Madam, there is no doubt that there was
a directive from the late Prime Minis-
ter....

SHRI A. C. GILBERT : Read it out
please.

SHR1 ROHANLAL CHATURVEDI :
It was Shri Jawaharlal Nehru. The ex-
tract of letter from the late Shri Jawaharlal
Nehru to the then Minister of Railways
expressing his strong disapproval to trains
being detained/held up for the convenience
of VIPs etc., is reproduced below 1—

“I think that we are completely
wrong in upsetting the public because
VIP, or high officials travel. I just
do not see why thisshould be done at
all. I doubt if it is done anywhere
in the world. I am entitely opposed to
any normal traffic, whether in Railways
or on the roads, being held up because
of VIPs. I thnik the Railway Board
should be so informed.”

In the same connection, Madam, may
I mention that on 1-1-1964 directions were
issued by the Railway Board? If I have
the permission, I may read that also.

THE DEPUTY CHAIRMAN : If
it is not very long.

SHRI C. M. POONACHA 1t is fairly
long.

THE DEPUTY CHAIRMAN : You
may give the summary then,

SHRI ROHANLAL CHATURVEDI :
It says—

“No Mail. Express or Passenger train
shall be stopped out-of-course merely
for the convenience of detraining or



